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{Mr. Chairman)

copy of the Joint Indo-Czechoslovak
Declaration and other agreements.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
I have the honour to lay on the Table
of the House a copy of the Joint Indo-
Czechoslovak Declaration, signed to-
day, by the Prime Minister, Shrimati
Indira Gandhi, on behalf of the Gov-
ernment of India, and Dr. Gustav
Husak, General Secretary of the Cen-
tral Committee of the Czechoslovak
communist Party and Chairman of the
National Front of the Czechoslovak
Socialist Republic, on behalf of the
Czechoslovak Socialist Republic.

Apart form the Joint Declaration,
‘the following other Agreements were
also concluded during General Secre-
tary Gustav Husak's visit:-

“The Third Agreement on Econo-
mic Collaboration between India
and the Czechoslovak Socialist Re-
public and a Protocal on Economic,
Scientific and Technical Cooperation
between India and Czechoslovakia.”

Copies of these are also being laid
‘on the Table of the House. [Placed in
Library. See No. LT-5903/73)

oft sz fagrdt ey (wnfoae)
wwrafy oft, N QiNzH gu E 7 A
W W@ E A F wig G @ A
T ? Ky FHIE RWAE B oAt ¥
FET T W WM ¥ A §F
SYrere gut ¥ afewww At fear mn
{1 T # oY ar wrE dar Gt Y
‘§ o mTA ¥ AT A avar S @
2 ?

SHRI SWARAN SINGH: Trade
matters are also covered by one of
.hege agreements. There is nothing
‘that is kept away from the House.
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SHRI SWARAN SINGH: I know
that this matter was mentioned in the
press, and I presume some mention
was made on the floor of the House
also. I would like 1o clarify that posi-
tion. There were discussions on eco-
nomic matters. While no agreements
were signed, in the course of discu-
ssions certain concrete results were
obatined, for instance, collaboration in
the Mathura refinery, expansion of
the steel plant and several other ma-
tters. The convention has always
been that only the agreements which
have been signed are published and
not the minutes of the discussions.
Since it was mentioned that if there
is any agreement which might subs-
tantively have an economic content or
any other matter that should also be
placed on the Table of the House, I
am examining that aspect. But 1
would like to say that this is g ma-
tter which wil] have to be clarified
with the other side. There is nothing
to hide from Parliament, but the
correct position is that the minutes
of mutual consultations or discussions

are never placed on the Table of the
House,
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PROF, MADHU DANDAVATE
(Rajapur) : I would like to have one
clarification for future guidance. As
far as these agreements and protocols
are concerned, in the past also many
agreements were arrived at, as far as
USSR and USA were concerned, and
they were actually published and made
available in those countries. I want
to know whether it has been the con-
vention in our country not to publish
them at all, or you are going to take
some more time then at a later stage
publish them. Since there is a lot of
controversy in the press on this issue,
a little more clarification on this point
would be appreciated.
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